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MR. SPEAKER:. Only, .those people 
whose notices are allowed by me are 
told, and the others are not!

SHRI JYOTIRMOY BOSU: You
cannot run the House in thio */ay. You 
have rejected it because it will create 
embarrassment to Government, and 

you want to shield them all the time. 
I take serious exception to this, I may 
tell you..........
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MR. SPEAKER: If a Member sends 

me a chit for one day in whole week 
I can allow it. I ran accept one chit 
from a Member in a week or so, but 
toot every day. I am not ioing to 
allow just one Member to la isj some
thing every day.

SHRI JYOTIRMOY BOSU: You
amend the rules. You cannot do it 
this w ay .. .*

MR. SPEAKER: One Member can
not monopolise the whole House every 
day,

SHRI JYOTIRMOY BOSU: I am 
going by the rules.

MR. SPEAKER: It is my discretion. 
There is no question of rule here.

SHRI JYOTIRMOY BOSU: You
cannot go outside the rules- You 
cannot just throw the rules to the 
winds.

MR. SPEAKER: Let the hon. Mem
ber please sit down.

SHRI JYOTIRMOY BOSU: What do 
you mean? I have acted under the 
frules. You may amend the rules—

MR. SPEAKER: We shall be seeing 
to tjhat. We shall have to d? it.

SHRI JYOTIRMOY BOSU: I am on 
hav© no dp it. Do it right now an4 3° 
it  tod^y by issuing a corrigendum.

PUBLIC ACCOUNTS COMMITTEE 

F if t y -T hird  R eport

SHRI SEZHIYAN (Kumbakonam): 
I beg to present the Fifty-third Re
port of the Public Accounts Com
mittee regarding action taken by 
Government on the recommendations 
contained in their Eleventh Report on 
Audit Report (Railways) 1970 and 
Appropriation Accounts (Railways) 
1968-69.

13.10 hrs.

ELECTION TO COMMITTEE
C o ir  B oard

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C GEORGE): I beg fr
move:

“That in pursuance of sub-rule 
(1) (e) of rule 4 of the Coir Indus
try Rules, 1954, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them
selves to serve as members of the 
Coir Board for a term to be specifi
ed by the Central Government".

MR. SPEAKER: The question is:

“That in pursuance of sub-rule 
( I t )  (e) o f rule 4 of the Coir Indus
try Rides, 1954, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them

selves to serve as members of the 
Coir Board for a term to be specifi
ed by the Central Government’'.

The motion was adopted.
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